¢-FIR No.: 39330/19

PS- Sadar Bazar

State Vs.Anuj @ Kunal
22.07.2020 U/s 379/411/34 TPC

(Through Video Conferencing ar 11.15 an)

This is an application Jor grant of bail Uss 437 Cr.P.C. moved on behalf of
accused Anuj @ Kunal.

Present:  Ld. APP for the State joined through Cisco Webex.

Mr. S.P. Sharma, 1d. Counsel for applicant/accused joined through

Cisco Webex. ’

This is an application for grant of bail to the applicant/accused Anuj
@ Kunal. Ld. Counsel for accused has argued that applicant/accused has been
arrested only on the basis of disclosure statement of co-accused. He further o

that nothing has been recovered from the possession/at the instance of

He further argued that accused has been falsely implicated mthe '
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That the accused Person(s) shall not commit similar offence and ;
Tha.at the accused person(s) shall not directly/indirectly induced, give threat.
OrIn any way dissuade the witnesses/persons acquainted with the facts of
this casc and also shall not temper with the evidence;
Accordingly, the present application is disposed off.

One copy of the order be uploaded on Delhi District Court Website.
Copy of order be also sent to the e-mail of jail superintendent and SHO PS Civil
Lines/Sadar Bazar and Ld. Counsel for the applicant/accused. The prin:tﬁuﬁ}qfﬁje_
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FIR No. 143/2020
PS- Sadar Bazar

22.07.2020
(Through Iideo Conferencing at 11.30 am)

Present ©  Ld. APP for the State joined through Cisco Webex.
Mohd. 1lahi, 1d. Counsel for applicant joined through Cisco Wehex

Copy of FIR has been sent to Ld. counsel for the applicant through

e-mail.

At this stage. Ld. Counsel for ap the

plicant wants 10 withdras
present application.

Heard. Request is allowed. So, the present application stonds

disposed off as withdrawn.
y of the order be uploaded on Delhi Di
mail of SHO PS Civil Lines: Sadar

One cop strict Court Website.
Copy of order be also sent to the e-

Bazar and Ld. Counsel for applicant. The printout of the application. reply

kept for records and be tagged with the final report.

and order be
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FIR No.:0223/20
PS- Sad: Bazs
22.07.2020 s

e —

(Through Video C(m[erencing at 11.05 am)

This is an application for releasing of mobile phone,
Present:  Ld. APP for the St

Applicant hh

ate joined on Cisco Webex.
as not joined on Cisco Webex despite information.

IO has filed his reply electronically,

Instead ofrelcasing the articles on superdari this Court is of the view
that the articles has to be released as per directions of Hon'ble High Court of
Delhi in matter of "Manjit Singh Vs. State" in Crl. M.C. No.4483/2013 dautea
10.09.2014.

Hon'ble High Court of Delhi in above-said judgment/order wnile
relying upon the judgments of Hon'ble Supreme Court of India in matter of
“Sunderbhai Ambalal Desai Vs. State of Gujarat”, AIR 2003 SUPREME COURT
638 "General Insurance Council & Ors. Vs. State of Andhra Pradesh & Ors.”
Writ Petition (C) No.14 of 2008 decided on 19.04.2010 and "Basavva Kom
Dyamangouda Patil Vs State of Mysore", (1977) 4 SCC 358 has held :

39 The valuable articles seized by the police may be released to thepﬂ' '
who, in the opinion of the court, is lawfully entitled 1o claim f'uch as {he compiamam at
house thefi, robbery or dacoity has ,a/ce{: place. afier pre‘parmg‘detalled pam,ﬁmem:
articles, taking photographs of such articles and a security bond # e

o8

60. The photographs of such articles should be arte.
the compiainant. accused as well as by {he person m. whom {hg ¥
ever necessary. the court may get the jewellery articles valu
valuer:. |

6/ The actual production of the
be insisted upon and the pholographsalmgg.
poses of evidence.

Considering the
Hon'ble High Court of Dell
the applicant on furnishi
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b
and afier preparation of panchnama and taking photographs of ariicle

including IMEL number as per directions of Hon'ble High of Delhi in above cited

paragraphs. 10 is directed (o get the valuation done of the article prior i the

H 3 ’ ; (v i 1 3
release the same to the applicant as per directions of /fon ble IHigh Covrt

] g ecuri shall be
Delhi Panchnama. photographs, valuation report and security bond sha

filed along with final report.

One copy of order be uploaded on Delhi District Court website.

; v ivil Lines anc
Copy of order be also sent to the e-mail of SHO PS Sadar Bazar/Civil Lines
s rder
L.d. Counsel for applicant. The printout out of the application. reply and the ©

be kept for records and be tagged with the final report.
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¢-FIR No.: 39330/19

PS- Sadar Bazar

State Vs.Anuj @ Kunal
22.07.2020 UJs 379/411/34 TPC

Through Vi
( gh Video Conferencing ar 11.15 am)

This is an a : .
Pplication for gran of bail Uss 437 Cr.P.C. moved on behalf of
accused Anuj @ Kunal

Present -
Ld. APP for the State joined through Cisco Webex.

Mr. S.P. Sharma, 1d. Counsel for apphcant/accused joined through

Cisco Webex.
This is an application for grant of bail to the apphcant/accu%cd Anuj

at apphcant/accused has been

@ Kunal. Ld. Counsel for accused has argued th
He further argued

arrested only on the basis of disclosure statement of co-accused.
posscssion/at the instance of accused.

that nothing has been recovered from the

He further argued that accused has been falsely implicated in the present case.

at the accused be released on bail. e

Therefore, it has been prayed th
led electronically. Perusal of reply shows t.hax

Reply of 10 has been fi
ted on the disclosure statement of co-accused and case

accused has been arrcs

perty of other cases got recovered at the instance of present accused,

pro
Submissions heard. Perused.

Considering that nothing has been recovered

accused in the present Casc. So, no purpose would be

bars. Hence, accused is admitt

accused behind

bail bond in the sum of Rs. 15,000/- with ¢

following conditions:-
_ That the accused pcrson(a)

2. That the accused persor

to be executed;
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3. That the accused person(s) shall not commit sami’h‘
4. That the accused person(s) shall not directly/indire#ﬂi :
or in any way dissuade the witnesses/persons acqnai"iwa
this casc and also shall not temper with the evidence: =
Accordingly, the present application is disposed Oﬁf-. ,‘

One copy of the order be uploaded on Delhi Dlstﬂd

Copy of order be also sent to the e-mail of jail su
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FIR No.: 299/2020

PS- Civil Lines :

State Vs. Seema

(/s 33 Delhi Excis
22.07.2020 ‘
(Through Video Conferencing at 11.10 am)

This is an application for grant of bail U/s 437 Cr.P.C. mm?d on ‘,f
Seema. £

Present :

Webex.
This is an application for grant of b&iﬂ
Ld. Counsel for accused has argued that a‘ii :
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